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i
|

Factory, Kanpur, waes served with = charge-shagt datedf “éf

15-4=85., The charge against the applicant were in raapggtjaf :

i
mis-co nduct, carelessness of duty, impreper maintenance &

of recnrds( attulptud theft of Bovt. property, Viclation of |

a iii) R
rule 3{1)/of cC3 conduct rulas, dereliction of duty,ﬂstc. =
611 these zctione started when a big gunny bag was

discaovered in uwhich Nickel PFegllets uere found, In addit ion

to this a sealed drum sontaining 250 kgs. Mickel Psllets

yere zlso recovsred, UWhen ths Godoun of the Steesl Melting

-8 shop was checked by ths Security on 16-1-85 shortage
of 975 Kgs, of -Nickel Pellets was detected. A detailed
enquiry was conducted and the applicant participated in

the enquiry proceedings. After the enquiry, the Enquiry

Cfficer submitted a report. The disciplinary autharity
held the applicant quilly and 1mpa§ad a‘puniahmdnt of
stoppage of increment, when next due, for a peried of
three years with cumulative effect,snd it was glso further

sz/// ordered that the increment of the applicent will Fall dup:;l %
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' gPtap 36 months! qualifying ser-

due date of | b
next/increment, if otheruise aligﬁhia* nd further

reserving the right to recover the aﬁ;gywﬁL;fwhn?-

loss from the pay of the applicant &ﬁ'?ﬁﬁgfﬂlf

g

stage and also praoposing to pasg orders mrfﬁjﬁﬁgﬁ;;;_ |
LRs

that the applicant would not be paid thuhdiffarﬂhm s 4 éh%;g

between his nermal pay and allowance and the subs: ,ir4“;§_t; .

and other allcuance 2lready paid to the epplicaﬁt fafﬂa?
the period of suspension from 20-2-85 to 26-1-B87.

| 5 B '.‘ .’ J
2. Against the punishment order the-éﬁﬁﬁ%ﬁaﬂt filed

a departmentel appeal. He uaitad for ahaut 11 menths

but as the appeal/reppesent *”ataﬂ 15!#/37 mag_nﬁﬁ

disposed of, the applicant has®@pproached the T:;ﬂ

oy

4 b
The applicant has ehallenged the findings on a uariatYJ G

of grounds, including the ground that he uas ngtrgiuan g
a Treasonable oPpUrEunity.and the facts have not been
correctly analysed, It has also been contended by the
applicant that there was ne derelicticn of duty,
on his part

negligence or carelessness/and he was not guilty.

May it bs so, zll these facts and gquestions could g *
have been decided hy the appellate authorities, but ;ﬂ
nhéy were sitting £ight cver the matter without deciding .

the same. As these facts and questicns including

the quantum of punishments can be better decided by

them in sppeal, we allouw this application to the extent
that we direct the appellate authorities to dispose of

the appesl/representation filed by the applicant egeinst

= e — =

the punishment order, within 3 months from the date of }
the receipt of the copy of this order., The appellate

authorities shall take into ceonsiderat ien all the pleas
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